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Op EN __g_O!..R T 
CE! TRAL -AfJ INISTRATIVE TRI BUNAL 

ALLAHABAD BE CH ALLA-! i-B A -- - 
Original Ppplication No. 898 of 2002. 

Friday2 this the 

Hon tb Ie ir. Justice .a .«. Trivedi, V.C. 

~'bie diaj GenKK rivastava, A.1/i.. 

Sri 5hyam Lal 
S/o Sri Bhaiya Dee.n, 
or-k Shop At te nde nt vocational, 
ehahilitation Center (V.R.C.) for 
handicapped Kanpur-22. 

-• • ; • • • • • App l i c ant • 

1. 

(By r~vocate : Sri S. P .Singh) 

Goverrnrent of India 
iv1inistry of Labour and Re halhil itation 
Department of Labour, New r::elhi 
through its Secretary. 

Director of Emp Lovrre nt 2xchange D.G. E.T. 
Sharm Shakti Bhawan 2 & 4 Rafi IV:arg, 
New r::e 1 hi. 

vocational e habilitation Center for Handicapped 
A.I.I., Campus, Udyognagar Kanpur 
through its Superintendent. 

ri Jai Prakash Sukla, 
Of t ice Super inte nde nt V. R. C. 
(Vocational ehabilitati0n Center for handicapped) 
Kanpur , U.P. 

2. 

3. 

• •••••••• Re_sponctents. 

(By Advocate: Sri R.C. Joshi) 

_ O _R_D _E_R_ 

(By Hon 'ble iilr • .H. •• K Trivedi, v. c. ) 
Le ar ne d counsel for the respondents has submitted 

that this 0:A. :A§ highly time barred, as the applicant has 

challenged D.P.C. proceeding held in 1986 by which narres were 

re comae nde d for promotion as \I' or ks hop At te nd~nt. This O. A. 

has been filed on 31.07.2002 i.e. after more than 16 years. 

There is no explanation for the long and in-ordi~ie delay • 
..i,.._ ·~ "" .tt::r::tTI ~plicant has already bee n pro oted in the year 1988. 

In the circumstances, the 0.A .• is highly tine barred and 

(-__ f 

' 



-2- 

accordingly dismissed as tin~ barred. 

No or~er as to costs. 

1,ember-A 

Ianish/- 

Vice-C:1airrnan. 


